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Director, Central Road Research InstituteRespondents
Delti & others.

CORAM

The Hon’ble Mr. ~ D.K .CHAKRAVORTY MEMBER(A)
The Hon'ble Mr.  T.S.0BEROI, MEMBER(3J) |

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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. CAT/7/1

NEW DELHI

O.A. No. 760/S0 :
T.A. No. / 1_99

DATE OF DECISION____7.6.1991

Shri Ved Prakash ' Pexixioner Applicant
Appilicsnt in peEreen. iduacatexdorthe Pelitionexx)
Versus

Shri A.K.Chanena,Section Waeese for the Respondenti(s)
OFTIceT — |

I

Whether Reporters of local papers mhy be allowed to see the Judgement ?

To be referred to the Reporter or not ? ' N 0
Whether their Lordships wish to see; the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEMENT

( JUDGEMENT OF THE.BENCH D ELIVERED BY HON'BLE
MR . n.K.caAKaaupRTv,imemesn(ﬁ) )

Tha applic&nk, vho is working @s Helpsr 'B'
in ths effice of Respondent Ng.1, has filed this &pplication
uﬁd&r Section 19 gf-tﬁe Administrative Tribunals Act, 1585

Aagainst the selection éf a cendidate for the post of

Drilling Rig Operater and denying him the opportunity

to sit in the trade test and intervieuw held on 16.3.1990
aithough he is @ fully eligible departmental ﬁandid&te.
He has pray@d that th? seslection made for_ the post:

bnnquashoglénngrmundaéoﬁ‘discrimiﬁayipp:and rdjggtion
of his appéﬁl by @ ﬁeﬁ?speaking crder. He has 81so

prayed for fresh selection by an impartial Selection

Cecmmittes in which thé'applicant My Be &11lowed to

compete . in the Trade Test as well as interview, |

2. The shortt p@int tor consideration in this

applicetion is whether the applicant was sligible for
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considerstion for the post of Drilling Rig Operator

which wae advertised under advertisement No.4/88

V-

dated 1.11.88. There was only one post of Drilling
Rig Operstor in the scale of Re.950-20-1400 and the
qualifications, experisnce and job requirements v f'

" for the post uere a@s folloug de

® 1.Matriculation/SSLC plus 111 certificate |-

of tuo years duration. ) _ 17

" OR ‘/t’r '

2 Matriculation/SSLC plus Twe years sxperieqég. |

o | | ‘ J/"'J';' |

3 .Hgicer of 1Tl Certificate of two ysars duratLonﬁ

' passed after passing Middle/Eth class B -

- examlnation plus tuo years experlence.:+

OR

4 .Holder of qne year III certificate aftsr
Middlo/Bth piss plus threecyears exparlance
in the 1line. -/

/
A

A

Job reggifemants

Candidate must have 2 years experience of
operating Rigs for drllllng “in 8Sei) and Recks in
an organisation of repute."

/

3. }ho applicant ﬁoiﬁod«thd Cbgiyalh39£d=ﬁcaearch

Institute . in March.1572 as a‘daily wage’EEYper snd
was made a reoular omployoe as Helper fﬂ' in

| February, 1679. He was promoted to Helper '8! in

"

the,sqale of Rs.800~-115C in Fobruary, 1586.

4 The applicant had passed the,High School
Examination in 1982. He applisd for the post ©8
a departmental candid&ta. He c1aims that though-
/only - |
he worked A% a Helper, through sustamed effort
3 /
and hard werk in VdDJ&US projecta u81ng “diffetrent
drilling rig machines he has acquxrad sufficient

/the
knoulsdge and experience requ1rad for operating/drilling

rigs of CRRI. The name oF the épplicant uas notyhoue&ar,
/trade test and
included in the 115t of . candldates called for/;n»eruxau.

«
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does not have an ITl certificate and, does not havs

and onw of them has duly' bean salactad on merit For the

-3 -
His representation for reconsideration was rsjected
without giving any reasons therafor.

§. . The respondents have statsd that the applicant

experience of holding indspendent charge of operating @
Dr1111ng Rig uhich is a sensitive and costly oqu;pment

and needs a rea11y skilled pekfson in this 1ine to

operate such @ machine. 'He does not, have the requisita ;

qualificatlons and experience rzquirsd for the post of f

i
7

Dr1111ng Rig Operator. The Screaning Commlgtea did not,

tharafore, find the appllcant as al;glble for being.

called for trade test 0r-1ntarv1eu4 Out of 12 applicants,

.8 candidates wers short listed for trade test and intervie

job. The aalected candzdats has alrsady joined tha
post o

J

6. . We have heard the, applicant and the Departmental

representative and considersd the rival contentibna.

7. The Selection Committee was competgqtflo
pfapare & list of eligibie candidétes for g#lling

them for trade test and intsrvisu. After)ﬁa}eru11y
going through the records, we do not.Findfany merit

in the contentions of the applicant. The application
is accordingly, rejected. Houwever, hav1ng regard to
the length of ssarvice rendered by tha appllcant, we
hope that, as and whep & vacancy arlsas in an equiualent
post to be F1113d up elther by departmental promotion
or through open cOmpetitlen, the rQSpondants shall
consider the suitability of the aﬁplicant for promotion

or appointment to the same. n . i

2

‘ Thers will be no order @s Lo costis. o
\ﬁ“*»-7 .41 | C&%C#J;wig
( T.5.0BEROI) ( D.K .CHAKRAV RTY)

‘MEMBER(.J) : MEMBER(A) 7;4/qq/



